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ORAL ANSWERS TO QUfSTIONS 

[English J · 

Consumt'r Council:-. 

.85. PROF. MAOHU DANDAVATE: 
\\ill the Minister or FOOD AND CIVIL 
SUPPLIES be pleased to statc ; 

(a) whether cons1.1mcr 1.:oum:ils and 
· \arious other bodies to be constituted under 

the Comumcr Protection A1.'t haw been set 
up; a11d 

(h) if' so. whether organisations working 
for the interests of consumers have b~en 
given represcnta.tio11 on these hodics '! ... 

fHE MINISTER OF STATE IN THE 
MINISTRY OF FOOD . AND CJVlL 
SUPPLIES (SHR:I GHULAM NA01 AZAD); 
1:1) Consumer Protection Councils •ind 
Rcdressal Forums h•ne to he set up by the 
Cen1 ra I and Sta 1·c Goverrnncn t~ according to 
the pnl\' isions of the Consumer Pro1ection 
Act, 1986. Rules pertaining to such of the 
p.rm isiom i.iS relate t<? tJ1e respon.sibiJit)I of 
the Ccntrnl Gqvernmerit hmc been framed 
and w'ill be notii~ed soon. Draft of the; 
guidelines anu model rules luwe be(!ll cir-
culated to the S1alc Governments in. respect 
<lf their area of responsibility. Other 
ad111i11is trath·e •1ction has abo to he taken to 
cnsun:: that the institutions envisage'(! in the 
At:t are set up at t,,c earliest. 

(b) Su(.·h organisations will be ghcn 
n:pn.::scn1at ion on the Comun1er Protet: ti on 
Cou1Kils. as :rnd \\·hen they are set Lip. 

• PROF. MADHlJ DANDAVATE: 
Mr. Dep1.ity-Speaker .. Sir. this Bill was; 
passed in this House on 9th December 1986, 
and if J mistake not., today it is 3rd March 
1987. Already it has been admitted ~Y the 
hon. Minister that rules pertaining to such 
of the provisions as relate to the responsi-
bility of the Central_ Government have been 
framed and will he notified soon. 

Our rules as \veil as . Practice ,and Proce-
dure of Parliament state very clearly that 
afler the. rules are framed, they should be 
laid on the Table Qf both the House of 
Parliament as soon as possible. l do not 
know how you lake the meaning of the 
words 'as soon as possible'. You have 
evolved your own vocabulary and ·il'/terpre-
tation of word~. 

On the last day of the last Session. this 
. Bill was P•1ssed and you say that already the 

rules and regulation~ huvc been framed and 
these \\ill be notified so011. 

So, as yet the notif:c.:ations have to be 
mack and they are to t;>c laid on the Table 
of the House. First, let me know when arc 
you 1.ikely to lay these rules and n;gulation!> 
on ihe Table of fhe House. 

THE· MJNISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER 
Ol· FOOD AND CIVIL SUPPLIES (SHRI 
H.K. L. BHAGAT): I would respectfully 
suhm it for the information of thi.: ·hon. 
Member 1Irn t the ru lcs wi 11 he Ju id on the 
Tahlc of the House. \\·hen we s:ty 'fra1'ned", 
th•1t me;ins. V.·c han: to prepurc the rules and 
they have to be vetted hy the. Lflw Ministry. 

'The Law M{nisll'y also \etled them, and we 
will c.:ertainly lay them on the Table of the 
Hcrn~c as_soon as possible. I do not mean. 
only_ at the 'f<lg end or the Session. No. 
We shall t_ry to lay the rules us early as 
possible during this .Se~sion it~clL And if J 
might tell the hon. Member that we have 
done it within two months time- it may 
perh~1ps be a record-·we went into the rules 
immcd_iatcly. almost when we passed the 
Bill, <111d J :im SlJre that it' not today, 
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tomorrow he is going 11.1 appreciate u~ as all 
other consumer organif>a.tions did includi1~g 
his wife. 

PROF. MAOHU DANDAYATE : Sir. 
have full confidence in thl.' Minister 'that 

he is efficient and he will luy the rules. But 
because I found that we sat for one .Jegisla-' 
tion up to midnight and anti-terrorism rules· 
were not laid for about 19 months, that is 
why. J had a doubt in my mind. 

SHRl H. K. L. BHAGAT You depend 
on my assurance. 

PROF.·MADHU DANDAVATE: That 
is right. I deperHl more on your clllciency. 
l um glad ahout that. 

The nc.\t question 1s, once the Bill is 
passed, once you {:Cl the assent. the rules are 
laid on the Table of the House. 

-h11crr11ptio11.1· 1 

C'a n I ca lch your 1.·a r. Sir ·~ 

good spirit ! 
:;ny. 111 a 

MR. DEPUTY-SP!-=AKER : Even if l 
do 1101 look at you, I always hear the 
Mem her. My ear is a !ways tow<i rd~ you. 

PROF. MADHU DANDAVATE : They 
said that after the councils \'"ill be duly 
constituted.' representation will be given to 
various org~rnisation~. So. it is Yery ckar 
that so far the J\'i"HCsentation ha" not been 
given because the c~)llncils have not been 
duly constitu.ted. Bµt I would like to know 
from the Minio;1cr is he aware uf the fact thut 
there arc a number or Wdmen urganio,;alions 
which arc running the c01humc-r organisation~ 
ani.J st1mc of them a re also effectively nnd 
ctticicntly .:1'l1duding the tc.,.ting Jahoraturics 
:.md · they h<ivt: a~kcd the G<.ivernmcnt to 
give them the Jina11L·i;il a .. sistnnce "? If 1he· 
whole infra-SIJ"ll~'IUre or the COLIJ1C:il itself is 
not :t\';tilahlc. then 11a1urally. the ;1ssistance 
will 1w1 be availahlt: .. Will he assure m that 
at least by the end of the 1inancial ycur. those 
pent.ling ca~es will he dealt with and necessary 
Ii nan..:ia I a~~is1a11cc wi II he giH'll bcc;1ust" they 
will bi; nccJing testing labnratories which 
will be u~d"ul for ihe implementation of the 
Act which ynu have for11111:1tcly framed and 
which I h:ivc l"u lly:-supportcd "' 

SHRI H. K. L. IlHAGA T : As f\>I' the 
information or the hon. Member. it is not 
thaL nt the Centre. consumer advisory 
Jouncil has not been existing for a long 
time. It exists and it has been meeting 
regularly. Some reprcscnta lives Df some 
organisations are also members of that 
council. After this Act. it has got the statu-
tory recognition. Some of them \'l<h.o n re 
c.:onsidercd as suitable wi II be irn.:luued in 
the counci I. 

As far as the question of giving financial 
he-Ip to some ,organisations is concerned. the 
Ministry has been for sometime giving some 
help to some of them. Now the question 
which we are coi1sidering is whether actually 
we want an absolutely independent grassro"ot 
movement to grnw hy the people undiluted 
by 1hc Government, undiluted by lhe 
Government interference and so on. 

PROF. MADHU DANDAVATE You 
arc not attending to every g1assroot. 

SHRI H.K.L. BHAGAT: Please 
listen to me. We have conliclcncc in the 
people or India that they \\ill certainly 
de,·elop an organisation nf that kind. But 
whether we should give help or not. that is 
a matter under consideration. 

l>ROF. MADHU DANDAVATE: Sir. 
he has now admitted !hat he has already 
given the representation. But there arc n 
number of genuine organisations which arc 
aln;ady "riting to ylrn. You have not 
given them representation. They say. "'\\"e 
arc conducting testing laboratories··. and -the 
papers have commended that they are doi11g 
good \\'Ork. Even then. no 1inan~·ia I as~is­
t;;incc is coming. 

SH RI 1-f. K. L. B HAC,A T : We ·under-
qantl the COJh.:crn or lhe hon. Members for 
these organisations: so am I. And so111c uf 
thcm have done really good work. The 
question in principle is .. whether financial 
hcl11 should be given or nut. \\'care consi-
dering this matter. -We have been earlier 
helping some of them. 

PROF.' MAOHU D/\NDAVATE: They 
arc women organisations; have some soft 
corner for them. 

MR. DEPUTY-SPEAKER · Why .are 
you a'>king soft corner on Jy f~r women '! 
What about men '! 
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SHRI H. K. L. BHAGAT; We very 
rightly appreciate your point and we belihe 
that women are better crusader for the cause 
of. the consumers. That· is why. in this 
whole Act, in every Tribunal. a woman has 
been compulsorily made a member. So we 
do know that it is the lady who knows the 
pinch of the kitchen more th.an anybody else. 

[ Tra11slatio11] 

SHRJ MOOL CHAND DAGA: 
Mr. Deputy Speaker. Sir. ·the. Consumer 
Protection Act was passed on 9th December, 
1986. As all these rules have been framed 
to protect the consumers. would it not have 
been proper to pub Jish the draft .rules in the 
ncwspupers in order to invite the suggestions 
and objections from the· people'! I think 
that after 9th December, the rules should. 
have been publis~ed in the Gazette to elicit 
public opinion. It would have benefited the 
people a great deal. 

SHRI H. K. L. BHAGAT; Mr. Deputy 
Speaker. Sir. I want to submit that !here is 
no need to cl icit public opinion on the rules. 
We do not think it to l)e necessary. 
Scco.ndly, I want to submit for the informa-
tion of the hon. Member that almost all the 
consumer organisations of the country. the 
Trade and Commerce and Industries 
Cbcmber. almost all the lndian newspapers 
and maga,dncs have praised the consumer 
laws and have stated that progressive steps 
have been taken by us. 

The second point here is that our 
approach is that a II of us must work toge I her 
in 1he inter1::st of the consumers. trade and 
industries. The people from private trat.lc 
and indust rics slwuld also extend their co-
operation. 

l a bo want to say . that for roJ low ur 
<H.:tion. we have held a meeting in which all 
the Ministers of the State participated. We 
ha\ c told .the people belonging to the J>ubl ic 
Sector .. P riv~1 te Sector· and "the Cooperative 
Sector to set up their own consumer organi-
sations so that the pl·oblems of the peopli.: 
.:an be solve<l. 

[E11!{fisli]. · 
Social Rurdcn on Public Sector linits 

"8Cl. "i"SHR I BANWARI LAL 
J'UROHIT 
SHRI YASHWANTRAO 
GADAKH PATIL : Will the 

Minister of INDUSTRY be plea!'.ed to state : 

(a) whether the Department of Public 
Enterprises has asked the Bureau of Pub lie 
Enterprises (BPE) to work . out the social 
burden on each public sector unit as reported 
in the Hindustan Times dated 9 February, 
1987: 

(b) if so. the details thereof; and 

(c) the time by which the Bureau of 
Pub I ic Enterprises wi 11 submit- its report to 
Government '! 

THE MINISTER or -STATE IN THE 
DEPARTMENT OF PUBLI~ ENTER-
PRISES IN THE MINISTRY OF 
INDUSTRY (PROF. K. K. TEWARY): 
(u) · No. Sir. 

(b) and (c) Do not ;:1rise. 

[ Tra11.l'lati011] 

SHRI BANWARI LAL PUROHIT:: 
Mr. Deputy Speaker, Sir, every Member of 
the House is worried about. the fact that 
our pub! ic sector undertakings are incurring 
huge losses. Is the press report about the 

~ social burden of public sector un'itS correct? 
Docs not the hon. Minister think it neces-
sary to ensure tha~ such losses due to social 
activities and social burden do not occur ·z 
Arc these rhe reasons or there are some 
other' reasons '? 

The senior officers of the pnb lie sector 
c11terpri~cs li1,1e lux,uriously. Their chambers 
are luxurious. The hon. Minister's Chamber 
is nothing <IS Compared ~.Q theirs. J WOUid 

therefore. I ike to know whether there is no 
o.:ontrol over their expenditure "! The hon. 
M inisler gets only one driver. one car and 
a limited salary. Your' power~ rcga rding 
exrcnditurc arc aJ<;o 1'Cslrictcd. Arc there 
any norms regarding the expenditures by the 
officers or the Public sector Units or do 
they spend as they like '? The.re is so much 
of ~urden on the~e undertakings on account 
of this wasteful expenditure. Their gucsl" 
houses are better furnished than even the 
GO\en1or·:s Houses in the States. I want the 
hon. Min is ter to apprise me in thjs 
regard. 

PROF. K.K. TEWARY; Mr. De put) 
Sreakcr. Sir, the qrn:stion a!-.ked by the hon. 




